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BEFORE THE NATIONAL GREEN TRIBUNAL
j WESTERN ZONE BENCH, PUNE

MISC. APPLICATION No.l11 OF 2023 (WZ)
IN

ORIGINAL APPLICATION No.194 OF 2018 (WZ)

Ashish Rohidas Shinde

& another APPLICANTS
Vs.
Lonavla Municipal Corporation
& others RESPONDENTS
AFFIDAVIT

I, Shri Ashok Sabale, Age adult, Occ: Chief
Officer, Lonavla Municipal Council having address at
LMC Building, Lonavla, Taluka Maval, District Pune,

do hereby state on solemn affirmation, as under :

1) I would like to place on reccrd of the Hon’ble
Tribunal that, I along with the Officers and staff
of the Lonavla Municipal Council commenced

the work of removal of the remaining



4)
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encroachment in the Indrayani River, abutting
land bearing Survey No.24, Bhushi, viz.,
Swinging Foot Bridge, remove fencing from the
North-West direction and remove the approach
road constructed by illegal dumping in the River,
as per the demarcation done by the Office of the
TILR dated 24th December, 2019 under M.R.
No.1443/2019. The said work was continued
upto 4 A.M. next day, i.e., 24th November, 2023.

I would further like to place on record that the
entire aforesaid work has been completed. The
entire Swinging Foot Bridge has been dismantled
and removed. Moreover, the fencing like
structure  constructed on the North-West
direction is also removed. The approach road
constructed to the land bearing Survey No.24 by
dumping soil, debris, etc., has also been

removed.

The photographs of the work are being annexed
and marked as EXHIBIT-A, collectively.

I would further like to tender -clarification
regarding the order passed by the Lonavla
Municipal Council dated 24t February, 2023.

The said order was initially passed on 24th
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February, 2023. However, the same could not
be forwarded and carried out. Therefore, the
date of the said order was changed from 24t
February, 2023 to 24t March, 2023. The same
was done without any ill-intention, also not to
aid the Respondent No.5 to delay the execution.
I tender my unconditional apology, in respect of
any confusion created on account of the same,
and seek pardon of this Hon’ble Tribunal. I
further undertake that the Lonavla Municipal
Council will strive, so that there will not be any

latches in future.

The Hon’ble Tribunal, vide its order dated 5tb
October, 2023, had imposed a penalty of
Rs.1,00,000/- on the Lonavla Municipal Council.
The same has been paid on 10t October, 2023
by the Lonavla Municipal Council, by tendering a
Cheque to the Regional Officer, MPCB, Pune. On
that date, the Hon’ble Tribunal further was
pleased to direct the work to be completed within
a period of four weeks, i.e., on or before 2nd

November, 2023.

I say that the work of removing the
encroachment was completed on 24t November,

2023. The Lonavia Municipal Council took
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additional 21 days to remove the encroachment.
The said delay is on account of the appeal filed
by the Respondent No.5 before the District
Superintendent of Land Records who had
granted stay to the demarcation dated 24t
December, 2019 on 17th October, 2023, which
was vacated on 8th November, 2023. However,
the Lonavla Municipal Council, in compliance of
the orders of this Hon’ble Tribunal had paid and
deposited penalty @ Rs.25,000/- per day,
aggregating to Rs.5,25,000/- with the Regional
Officer, MPCB, Pune, vide a Demand Draft
bearing No0.988318 dated 4t December, 2023
issued by Canara Bank. The copy of the same is
annexed and marked as EXHIBIT-B.

Whatever has been stated hereinabove is true
and correct to the best of my knowledge, belief and
information and, in witness whereof, I have signed

this at Pune this 5t day of December, 2023.
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